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(b) and (c) The CeatraJ Gowrnmentdoes ftOt 
supply wheat directly to the Dour miIII 
(chatkies), thoup the chakkies are also free to 
buy wheat in the open sales orpailed by Food 
Corporatbn of IDdia. CJeanin. of the wheat in 
undertaken wherever neeessary to conform to 
PFA standards. 

fllw/Uh) 

..... Oper~ far Co.l .. ~ 
DIItrtct (GIIjInt) 

3238. SHIU DIGVUA Y SINH: Will the 
Minister of ENERGY be pleaaed to state: 

(a> whether Union Go~ coDSider 
mining operatioftl for coal iD Surendraupr 
district uneconomical; 

(b) wbether Union Gover1llDent have 
informed tbe Stale Government to exploit these 
resources tbemlelves; and 

(c) whether the Union and State 
Governments have arrived at aD uDdentaDdina 
in this reprd to prevent any further pilferqe of 
these resources? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) to (c). In February. 1980 
the State Government of Gujarat C&JDe up with a 
request for put of mining lease in favour of 
Oujarat Mineral DeYelopmcat" Corporation 
Limited for exPloitation of coal in certain 
villages in Distric:t Surendraaapr. They. inter-
alia, requested to allow the aforesaid State 
UndenakiDg to sell the coal to be mioed by them 
on cost plus profit basis. 1be proposal was 
consideRd in the light of Central Goftnunent~ 
policy reprdiq ai'ant of mW1ll lease for 
exploitation of small ~ts of coal in isolated 
,mall pockets in the Slates by the State 
Goveinments,thrOqtl their public: UDdatakinp 
but the same was not &peed to. 

3139. SHill AJA Y MUSHRAN: Wall the 
",iDiller of COMt."UNlCAnO~ be pleased 
to stale' 

(a) whether • post otrace is factiooiDa in 
ew:ry Pucba~ 0( Jabalpur distric;t 0( Madhya 
~ .. pet tbe GowrnmeDt:s policy and if 
10, tile total .u.'" of poet officea ia JaMJpur 
diItrict; ad 

(It) if DOl, tile ,..,. for widell • poll office 
could DOt _be opeeed iD nery Paachayat 10 far? 

THE MINISTER OF STATE IN THE 
MINISTRY OFOOMMUNICA noNS (SHRI 
SONTOSH MOHAN DEV): (a) aDd (b). The 
_work of poll off .. in rural area bas ~ 
cIneIoped Oft the buis 01. miabmam population 
or 2,qGO in JlOI1DaI rural areas anct 1.000 in 
bIet1rard/tribai ~ a minimum revenue of 
8'1 of. COlt in IlOrIDII areas aDel 10% in 
_nard/tribal areas aDd a minimum distance 
01 J Ims. from the aearest post offtce. The 
eoDCeSSion puled to viBqes whicb are ,ram 
pancbayat headquarters is that such village are 
eutnptecf from the CODdition of minimum 
population. On thiS basis. subject to distance 
aDd revenue conditions' being fulfilled. by and 
large, gram pancbayat vi1lateS have been 
provided with post offICeS. If the current baa 011 
creation of posts Is lifted~ the cases of remainm, 
gram ~anchayat vinages can also be considered 
in the light of prescribed norms. The total 
,lumber of post offices at present functioning in 
JabaJpur district in 403 

17hrn.rJ.tion] 

&ttina up or Central Industrial Unit at Naftda 
in BiIw 

3240. SHRI KUNWAR RAM: Will the 
Minister of INDUSTRY be pleased to state:~ 

(a) the action taken so far on the demand tor 
setting up a centra) industrial unit at Navada 
(Bihar); and 

(b) the time by which finaJ decISion is likelv to 
be taken thereon? ' 

THE. MINISTER OF STATE IN THE. 
DEPAllTMENi OF PUBLIC £N'TE~
PIllSES IN THE MINISTRY Of IN DUSllty 
(PROF. (.K. TEWARY): (a) aDd (b). 
Information is being coUec:tCd and will be laid on 
the Table of the HOUK. 

3141. SHRI P.R.S. VENKATESAN: Wiu 
the MiDiater of FOOD AND CIVIL SUPPUES 
be pleased to ttate: 

(a) -ether GOYeI'DJIleDt propose to consider 
cIistri1M&tio1l. 0( Panaal and otbcr 'better quality 
rice produced. in Nortbml States t\wouah the 
,alllie distribution system ill die Southern 
States; IDd . 
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(b) if not, what other measures are proposed 
to be taken to lift the surplus stock of rice from 
N6rtherfl Stat~ 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD ANO CIVIL 
SUPPLIES _(SHRI GHULAM NABI AZAD): 
(a). ~o~ Corporation of India proc,u~1\ and 
supplIeS commoJ!, fine and superfine variti~ of 
rq- 01 qualtty whic~ conforms to the stanctanf~ 
laid down o~er the PF A Act. for the public 
distribution system throughout the countrY 

( b) Does not arise. 

3242. oiNRI AMAR ROYPRADHAN: 
SHRI K. RAMA_HANDRA REDDY: 

Will the Minister of INDUSTRY be pleased 
to state' 

<a} whether n is a fact that industrial 
stagta .. tion bas of late set in tbe COWltry; and 

(b) if so, the reasons thereof and the steps 
taken to meet the situation? 

THE MINISTER OF STATE IN THE 
DEPARTMENt OF INDUSTRIAL 
DEVELOPMENT IN 'tHE MINISTRY OF 
INOUSTR "! <SHRI M. ARUNACHALA~): 
(a) and (b). According to C.S.O Index of 
Industria!. Production, "the rates of growth in 
industrial production during the last few yean 
have been as under:-

1980-81 4.0% 
1981-82 8.6% 
1982-83 4.19f, 
1983-84 6.1 % 
f984--8S 6.8% 
1985-86 6.2% 
1986-87 5.7% 
(April-August) 

Government have been taking a number of 
ItepI to stimulate industrial production throuJb 
appropriate. changes in industrial Ucensina aDd 
import, policies _u well II through monetary and 
filcaJ mealure, and improvement in 
infrutructure. . 

3244 SRII RAM DHAN: Will the Minister 

of FOOD AND CIVIl- SUPPLIES be pleased 
to state: 

(a) whether it is a ract that many electrical 
goods for which I.S.I .. marking is compulsory 
are being ,marketed, without I.S.I. markjn, in the 
country; 

(b) if so, how many cases of violation have 
been detected during the last three yean; and 

(c) the remedial steps taken in this reprd? 

THE MINISTER OF STATE· IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI GHULAM NABI AZAD): 
(a). There is no electrical product required to be 
marketed under compulsory lSI Certification 
~arks Scheme of lSI at present. However, 
miner's cap lamp batteries and "'flame-proof 
electrical equipment for use in mines are 
required. to carry lSI mark as per the orden of 
Director General, Mines Safety, The 
Governmen\ of India had issued a Household 
Electri~1 Appliance (Quality Control) Order. 
1976 in which the conformity of the household 
electrical appliances to Indian Standards waS 
made compUlsory. This orcfer was, however, 
revised in 1981 and presently coven 40 electrical 
items: UDder this revised order, the State 
Gove(nments are the implementing authorities 
and they are required to appoint the appropriate 
authority for implementing this order. 

(b) Statistics about cases of violation of the 
above Quality ~ Control Order are not available 
with Indian Standards Institution. 

(c) Indian Standards Institution has 
identified a few electrical items of mass 
consumption for bringin. them under 
cOmpulsory lSI Certification Marks Scheme. 
The same is under conSideration of the 
Government. 

New reieplaoae Co_ dte-

324S. SHRI R. M. BHOVE: Will the Millister 
of COMMUNJCA nONS be pJeued to date: 

(a) the State--wiIe details of new telephone 
connections liveD durina the last two yean. 
year-wile; 

(b) whether lOme WJetI were tIIo fixed in 
this reprd for the current financial year; aad 




